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IN THE CENTRAL ADMINISTRATIVE TRThUNAL: HYDERABAD BENCH 

AT HYDERABAD 

M.A.No.168/93in 
O.A&J.No473/93L) 	

Date of Order: 26,2,1993 

BETdEEN: 

G.5 .HasanKLafl7eJ,. 

N.V.ubba Reddy 	 .. Applicants. 

A N D 

1. The £sst, Eriginner, Phones, 
Telephone Exchange,. 
Kurnool - SIB 004, 

2 2. The Divisional Enginner, 
Telecdm (Mtce), 0/o TDM, 
Kurnool - 518 050, 

3. The Telecom District Manager; 
Kurnool - 518 050, 

(H 4. The Chairman, Telecom Comnsston, 
(representing Union of India), 
New Delhi - 110 aol, 	 .. Lesponden 

Counsel for the Applicar° 	 14t.C.Suryanarya na 

Counsel for the ResptS 	 ., Nr.N.V.Raghava Reddy 

CORAM: 

HON'BLE SHRI N.K iHNA  1 e VICE_CHAIiki4AN(MrtI,, Azjj BENCH 

HON 'BLE 	 DRA5E11A REDDY, MEMBER(  Jul) L) 
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Ordex of the Division Bench delivered by 

Hon 'ble Shri N.y .Krishnan,Vice-Chairman (Pdmn.). 

Mr.C.Suryanarayana, Advocate for the applicants 

and Nr.N.V.Raghava Reddy, Standing Counsel for the respondents 

are present. 
-C '  

The applicants are filed M.A.168/93 to file a 

common application. Heard. M.A. is allowed. 

The applicants are agrieved by the Annexure A-7 

order dt. 23.1.1993 by which the earlier order dt. 8.1.1993 

(?..nnexure A.-Sjhas been cancelledy the 8.1.1993 order ehe 

first applicant has been transferred from AE(?) k.xrnool to DET 

Icurnool and the Second applicant has been retained at AE(P) 

Kurnool itself.. The impugned order canceiws this earlier 

order and declares that the applicant,would be treated as 

tenorary. Mazdoou in their present woiking places. it is 

also clarifieè that the order dt. 23.11.1992 issued by the 

TDM,flirnool will still hold good, . Ahough the learned counsel 

for the applicant submitt.s that this is a reference to the 

order dt. 21.11.1992 (nnexure A_3) 

The learned counsel for.the applicant states that 

the Annexuxe A-S order has already been implemented by the 

applicants as lubuld be evident in the tase of the applicant 

Subba Reddy from the Annexure A.-6 His main grievance is that 

if the Annexure A-S order1  already been implemented it cannot be 

cancelled by the Annexuré A-7 order. 

We are of the view that the applicantsj.to  have 
(L 
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pointed out this fact to the 2nd respondent1when they received 

a copy of the Annexure A-7 order. The learned counsel for 
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Copy to:- 

The Asst. Engineer, Phones, Telephone Exchange, Icurnool-004. 

The bivisional Engineer, Telecom (Mtce), 0/0 TDM, Kurnool-050, 

3, The Telecom District Manager, icurnool-OSO. 

The Chairman, Telecom Commission, (representing Union of 
India), New Delhi. 

One copy to Sri. C.Suryanarayana, advocate, CAT, 1-lyd. 

6i One copy to Sri. N.V.Raghava Reddy, Addi. cGSC, CAT, f-Tyd. 

7. One spare copy. 

Rsm/- 
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0 
the applicants stand that he would be satisfied if he is 

permitted to file a representation which the respondents may 

be directed to dispose of and the Annexure A-7 order may be 
Ce- 

kept in abfryance. 

6. 	We have 'heard the' 1ear6d counsel for the 

fespdndents also. He has notbeen able to raIse any objections 

to this 'co'utse ofaction.  

in the circuthstânces, without wai€ing for a formal 

rdply •f from the responderits, we dispose of this application at 

the admission stage, with a Cdirection  to the pplicants to 

file a representation to the 2nd respondent in repectof 

the grievance raised by them in this application, within 15 

days from today and in case such a representation isreceived, 

the second respondent may dispose it of in accordance with 

Law and pending such disposal under intimation to the applicants 

0- 
the Annexure A-7 order shall remain in abance if a not 

already implemented.. If the applicants are still ajgrieved 

y any order that may be passed y the.2nd resoondent, 
Lt'riey are pernutted.to approacn ttns inouna.L witn me same 

grievance. 

O.A. is disposed of with no order as to costs 

(N.v.xRIsi-aqAN) 
Vice-Chairman (Mmn.) 

7: 
(T .CHA DRASEKMARA RE$DY) 

Member (Jiril.) 

Dated: 26th Febrüary,.1993 

(Dictated in. Open Court) 
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